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' T" 12 Dr. Gayathri
W/o Dr. R.O.Singh
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New Delhi - HO 022.

1"^ Dr Aniala Choudhary
D/o Shri P.Prashad
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14 Dr. Rita Roy
W/o Dr. R.Mandal _
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15. Dr. Mrs. Abha Bhandari
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(Bv Advocate Shri H.N.Kriehna^ani. Sr. Advocate «ith
Shri S.R.Sinha)

VERSUS

1. Shri P.Chandar Mohan
Pr Secretary, Health
Govt. of NOT of Delhi
New Secretariat
New Delhi.

-7 Dr R.N.Baishya
Director of Health Services
Govt. of NOT of Delhi
Saraswati Bhawan,
E-BIocK, Connaught Place
Hew Delhi. .Respondents.

CBy Advocate Shri ^-N^Bhargava, _proxy^^^^^^
order (oral.)

by hon-ble shri govindan s. tahpi,
with reference to the order passed by this

Tribunal dated 10-11-2000. learned counsel for the
respondents states that the needful has been done by
Tuee by issuiho orders dated 4-5-2001 and 16-7-2001.
teamed Sr. counsel for the petitioners Shri
M.N.Krishna.ani argues that the respondents hzve
qranted certain benefits to the applicants and he was

teen to pursue the CP- At the same time he
desires that in addition to the benefits so granted
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re available to other
andother benefits of service »hich ar

mpi\/ also be made availabletemporary employees mayals

paid to the petitioners.

nave considered the matter. We observe

,-t made by the petitioners has somethat the request mads y ^
1  u, /~i lAihilP* disposing the o

p..,si. as the tribunal had, -hi .
s- tab that respondents had been10^11-2000 indicated that

The applicants pay s-ca.directed to grant the __

and other service benefj^ es ^a ■■allowances and PC onallowano«sb . ̂  ^ nn

^  rlTrmTTwho are appointed onmedicalofl^cers ^ ^
i.dmissi.ui.'^ —^  _-tj-T7;;7;;;;;;ponding pay scales.
regular - ^ also

apoye While disposihg ' ^
rgf the order shall

direct that the benefit of
or-f of othpr service benefits,applicable in respect of oth.

wel 1 -

Notices to

3_ CP 131/2001 is accordingly dispos]
the alleged contemnors are discharge
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